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OPEN_COURT

GENTRAL ADMINISTRATIVE TRIBWNAL, ALIAHARAD RENCH

Dated : Allahahad this 5th day of December, 1995,

QUARWM : Hon'hle Mr, S. Das Gupta, Member-A,
Hon'ble Mr T, L, Verma, Member-J,

Contempt Application No, 140 of 1995

in
OriginalApplicat ion No, 1666 of 1904,

Shakil Ahmad son of Sri R2is Ahmed,
Residet of 20, Mau Saraiyan, Nyay Marg,
Allahabad, ..... L. .... applicant,

(Ry Advocate Sri V.K.Srivastava)

Versus

Pradeep Rhatnagar,
Chief Market ing Mamger,
Northern Railvay Baroda House,

}\!ev", Delhil 'O'OOt‘l.v‘-leSponr’entO

W m e e e -

(By Hon,Mr, S.Das_Gupta, A.M)
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Heard Sri V. K.Srivastava, learned counsel
for the applicant,
2% This contempt application has been filed

for allaged violation of the order dated 10,11,1904
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by which O, A, No, 1666 of 19% was dismissed, It is

allesed that certain observationsmade in the said ordey

that it vould be just and fair on the part of the




-2‘
respondents to consider the representations of the

d applicant, have not been respected.

3. The aforesaid O.A, was dismissed being time
barred. However, on noticing that certain
representations of ’;‘he applicamt regarding his posting
-t Allahabad were pending with the respondents, the

~ Skiek _
bench of this Tribunalhdis,oosed of the O.A. had
made an observation that it would be just and fair
on the part of the respondents 10 consider the
representations and pass final orders on the same, The
Pench however, refrained from giving any direct ion

in this recard 2nd leffe it to the respondents to

act judicisusly and with due expedition,

4, Tt has been averred that the repre sentations
of the applicant hawe not been considered and final
orders have not been p23ssed ,The'ferore, there is

contempt of Court of the order o this Tribunal,

5 we have considered the matter cérefully.
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The contempt Court can téke e=p ONly if specific
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direction is-dis-obeyed. Since there = noO
direction passed in this case but, merely an
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ohsarvation I made, W do not see any vioktion
of the Court's order by the respondents even if
they have not considered and disposed of the

reprecsentations of the app licant, This contempt

app licat ion is wholly misconce ived and is dismissed

Pandey/-



